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Adani Power
sells 100%
equity in

subsidiary

ADANI POWER ON Thursday
saidithas sold a 100% stake in
Support Properties to Adani-
Connex (ACX) at an enterprise
value of ¥1,556.5 crore.

“Parties to the proposed
transaction (for which a bind-
ing memorandum of under-
standing had been signed ear-
lier) have executed a share
purchase agreement and con-
cluded the transaction,” a BSE
filing stated.

Earlier in November last
year, Adani Power had entered
intoamemorandum of under-
standing (MoU) to sellits 100%
equity stake in its wholly-
owned subsidiary Support
Properties toAdaniConnex.The
enterprise valuation (of a
1009 stake in SPPL) was esti-
mated at ¥1,556.5 crore, sub-
jecttoadjustmentson theclos-
ing date.

ACXisa50:50jointventure
between Adani Enterprises,
which is a promoter group
company,and EdgeConneX.

Itisengaged inthebusiness
of developing data centres and
providing co-location hosting
and ancillary services. PTI

AIRTEL ARM LOOKS TO MEET TARGET IN 2-3 YEARS

Nxtra Data aims at enterprise

JATIN GROVER
Bengaluru, March 23

AMIDTHE GROWING demand
among companies to leverage
digital technology through
cloud solutions, Airtel-owned
Nxtra Data, which offers data
centre solutions,is confident of
growing faster than the market
and taking its enterprise con-
sumer base to 1,000 from 450
in the next two-threeyears.

Apart from the increase in
demand for data storage infra-
structure from the enterprises,
the company is banking on its
parent BhartiAirtel’s over 1 mil-
lion enterprise base to pene-
trate the market. Simply put,a
datacentreisa dedicated space
or building that houses a com-
pany’s IT equipment and
servers, which is used by the
respective companies to carry
out their operations digitally
like data processing, etc.

“We have more than 3,000
large enterprises, which are
already using services of Airtel.

We are engaging with all of
them as they keep moving
towards co-location services,we
would be a natural partner for
them,’Ashish Arora, CEO, Nxtra,
told FEinaninteraction.“Given
alltheinfrastructure thatweare
investing in and all the new
capacities we are creating, we
will definitely be able to grow
faster than the market,” Arora
added.

Apart fromlarge consumers
like OTTs and banking, Nxtra
also sees penetration of data
centres from smaller enter-
prises that are now digital and
using digital technologies.

“They (small companies)
may not buy a large capacity
buttheyarelargein numbers,”’
Arora said. The Indian data
centre market is expected to
grow to $10 billion in 2027
from $4 billion, according to
the company.

Among the enterprises,the
company is bullish about co-
location services, using which
a large enterprise takes

‘We have more than

MAHINDRA & MAHINDRA LIMITED

Registered Office: Gateway Building, Apolio Bundaer,
Mumbai. Maharashira-400001

Modics is hereby given that the Cerificate]s) for the under mentioned Equity Shanes
of the Company have been lost ! misplaced and the holder(s) of the said Equaty
Shares have applied 1o the Company o msue duplicate Share Cedificatefs),

Any person who has a claim in respect of the seid Shares should lodge the samea
with the Company at its Reglstered Office within 15 days from this date else the
Compary will proceed 1o ssoe duplicate cerlificale(s) o be aforesaid applicants
without any further intimatson.

m NATIONAL SEEDS
=it CORPORATION LTD.
BHE (A Govt. of India Undertaking-
Mini Ratna Company)
CIN No.UT4899DL1963G0OI003913
RO : Block-ACk, Plot -12, Sector-5,
Salt Lake, Kolkata-700 091
Ph. 033-2367-107T7 | 74,
E-mail : nsc.kolkata.ro@gmail.com

MNao:- Prodn:- 01/NSC: KOLI2022-23/
Dated: 23-03-2023

NOTICE

Tender for supply of
fresh finished product of
TL uategnr‘r of Dhaincha / Local
(13000 Qtis)

For details, please visit N2 s website

www. indiaseeds.com under Public
Motice (Tender / Quotations).

Online Bids for above tender must
ba submitted at NSC e-Poral:
https://indiaseeds.enivida.com
latest by 14:30 Hrs. of 06-04-2023.
Comgendumiaddendum, it any, shall
only ba published in NSC's website,
Regional Mana
g MNSC, Kulh%at;

- Mo.of | Cerl. | Distincive Mos,
Folio Mo, Mame of Shareholder e Nos
ISHVERLAL SAKERLAL MEHTA| 1220 | 410467 1241187T980-
MOOE1E1 | gARLA ISHVERLAL MEHTA 124717199100
| NILIMA ISHVERLAL MEHTA | 1220 | 2014085 4924585- 4925804
Flace: Mumbai Name Of Applicant :

Crate: 24032025 NILIMA ISHVERLAL MEHTA

3,000 large
enterprises that are
already using
services of Airtel.
We are engaging
with all of them as
they keep moving
towards co-location
services."

ASHISH ARORA,
CEO, NXTRA

rack space on rent to put
their servers.
Nxtracurrentlyhas 12 large

“consumer base of 1,000

data centresand 120 edge data
centres, with over 200 MW of
power capacity.The companyis
coming up with seven new
hyperscale campusesacross the
metro cities of Mumbai, Pune,
Kolkata, Bengaluru, Hyderabad
and Delhi, and targets to grow
its capacity to 400 MW in the
next three years. The company
will launch the Mumbai cam-
pus that will be live this year,
and campuses in Kolkata and
Pune will come up next year.

Hyperscale data centres are
required to cater to vast data
processing and storage require-
ments of large companies like
Google,Amazon, Microsoft,etc.

The company is bullish on
the government’s data embassy
policy announced in the Bud-
get,as part of which,companies
globallythatwant tomove their
data processing units to India
cando so.

“It’s an interesting con-
cept. We are closely tracking
it.We believe it will be benefi-
cial for the industry because

Indiabulls

MUTUAL FUND

other countrieswill be able to
host their data within Indian
territories,” said Rajesh Tapa-
dia, chief operating officer
at Nxtra.

“The current understand-
ing is that we will not be talk-
ing to these countries right
now.Therewill be zoneswhich
willbeallocated by the govern-
ment.Wewillbe settingup our
infrastructure, which will be
leased by the government,”
Tapadia added.

When asked about the
update on the investment tar-
get of 5,000 crore by 2025,
Tapadia said the companyison
track to achieve the target and
has been achieving the yearly
targets.

In FY22, Nxtra's revenue
from operations rose 20% YoY
toX1,333 crore,whereasitsnet
profitrose 33% to X238 crore!
The company aims to become
net zeroby 2031.

(The correspondent was in
Bengaluru at the invitation
of Bharti Airtel)

L&T signs pact with
French firm for green
hydrogen technology

ENGINEERING AND INFRA-
STRUCTURE conglomerate
Larsen & Toubro (L&T) has
enteredintoanagreementwith
France-based McPhyEnergyfor
manufacturing of electrolysers
and to explore opportunities in
the green hydrogen sector.

Under the deal, McPhy will
grant an exclusive licence of its
pressurised alkaline electrolyser
technologyto L&T formanufac-
turing of electrolysers,including
future product upgrades. L&T
plans to set up a gigawatt-scale
manufacturing facility for elec-
trolysers, based on McPhy’s
technology,in India for domes-
ticrequirements and to cater to
selected geographies, the com-
pany said in a statement.

“The energy industry is
undergoing a tectonic shift

energy basket.This agreement
with McPhy will be a win-win
partnership, given L&T’s
strong presence across the
entirevalue chain of manufac-
turing, EPC and services in the
energy sector, and McPhy’s
technology and research lead-
ership in this sector,” Subra-
manian Sarma, wholetime
director (energy) at L&T, said.

Theagreementisinlinewith
L&T’s strategic vision to be pre-
sent across the green energy
value chain and McPhy’s aim to
expand beyond the European
market.

Green hydrogen production
capacityinIndiais estimated to
grow to at least 5 MMTPA by
2030 in line with the nation’s
Green Hydrogen Mission,
requiring more than $100 bil-

with green hydrogen emerging  lion of investments.
as a key fuel in the future FE BUREAU
FORM A

PUBLIC ANNOUNCEMENT

Lindar Requiabon 6 of the sokency and Bankmuntcy Board of hda

frasacd ety

sk Process oy Conparale Persoms) Remaaions, 2018)

FOR THE ATTENTION OF THE CREDITORS OF

ISINOX LIMITED

RELEVANT PARTICULARS

1, |Nerne of corparet ciobioe

2. | Dt of Incorporation of oot detror

3, |Aarthority uncher which compomie dabior
|5 incoporied | reg

4, |Componta kderity Mo, |/ Limited Liabiioy
| derfification Mo, of comporme debior

|ISINGI LIMTED
Al LYt
Ragistrar of Companes — Mumbsa

| LTI oM SR Cos e

Investment Manager : Indiabulls Asset Management Co. Lid. (AMC)
Registered Office: Plot No. 422, Udyog Vihar, Phase-IV, Gurugram, Haryana - 122 016.
Tel: (1124) - 6681199, Fax: (0124) - 6681111, Website: www.indiabullsame.com

CIN: Us5991HR2008PLC095063

Notice cum Addendum No. 26/2022

Addendum to the Scheme Information Document (SID) and Key Information Memorandum (KIM) of all the

5, | Addmess of the regisemd ofice and | Cffice Mo 301204, A wang, Naman Midiown, OF 58

prrcipal office §F amy of coporia fang, Elphinsiorsa Aoad, Mumba - 400 013
| chetalor

&. | NsoBNCY commeancemant dale in | By Naticnal Cormpany Law Tribunal, Murmisai onder
|mespact of corpomte debior dated 17h March 2323 in Company Petiion bo: GP

| {0 Mo P IEME-MEs
| Thie ordar wees recebed on Z3nd March 2023

7 | Estimenad date of closure of inschency | 13 Seplemiber 2023

A, |Marmi and registaton number of the | Mame: Marishkumar Patel
TECEncy professional acting as Fiag Mio: IBBUFA-O0 PP a2 20 5- 151 2061
nierm rasohion professonal

| Address 1, Vishrarm Aparment, LBS Foad, Opp 3
Petrol Pump, Thana Maharsshra - $00802

0. | Address ard el of tha imerm
resolution prolassional, 85 egisened

HEAE ARG

NATIONAL INSTITUTE OF TECHNOLOGY HAMIRPUR
(An institute of National Importance)

Applications are invited for Ph.D. admissions of June
2023 in various Departments/Centre of National Institute
of Technology Hamirpur for the Academic Year 2023-24.
The last date for receipt of Applications in the Institute is
01.05.2023.

For details visit institute website https://www.nith.ac.in

Sd/-
Dean (Academic)

TATA ELXSI LTD.
Registered Office: ITPB Road White
Field Banglore , Pincode — 560048

NOTICE is hereby gwen thal the
certificate(s) for the undermentionad
securities of the Company hashave
been lost/misplaced and the holder(s)
of the said secunties/applicant(s)
has'have applied to Company o issue
duplicate certificatels)
Any person who has a clam in respect of
the said securties should lodge such
claim with the Company al it's
Ragistered Office within 15 days from
this date,slse the Company will proced fo
issle dupbcate cerificatels) without
further mbmation
Name(s) of holder(s) (And Jt. Holdens)
if any) DIPANKAR SARKAR
Kind of Securibes and Face value
Equity Share, 10/-
Na. of Secunties 100
Distinctive number(s)
11973911-11974010
(Place) KOLKATA
{Date) 17/03/23

Name(s) of holder(s)/Applicant(s)

DIPANKAR SARKAR

NOTICE

Notice is hereby given that we
Kamallakshmi Realtors Private
limited (Earlier known as Orra
Realtors Private limited) having
registered address 2nd Floor
Kamala House, Kamala City,
Kamala Mills Compound,
Senapati Bapat Marg, lower
Parel, Mumbai — 400013 have
executed a development
agreement dated 29th January
2011 via Sr. No. BDR-
1/549/2011 which was duly
registered. with Mayur Park Co-
operative housing society
situated at 35, Malviya Road,
\ile Parle (East), Mumbai 400
057. An appeal regarding
dispute with the society of is
pending before Division Bench
of Bombay High Court vide
Appeal No. (L) 539/2019in case
of any creation of third party
rights by the society along with
any other developers would be
in violation of legal procedure
and the person/s shall be
responsible for risks and
consequences as the matter is
subjudice at Bombay High
Court.

SIDDHESH MANDAVE
(DIRECTOR OF KAMALLAKSHMI)

YERM WIN

(See Rule 100)
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

BENCH AT MUMBAI
IN THE MATTER OF GLORISHINE IMPEX PRIVATE LIMITED

(Company incorporated under Companies Act, 2013)
Petition No. CP-340/MB/2021 of 20.

J [J J D PROV

otice IS hereby given to e above named company that they
are required to submit to the Company Liquidator proofs of their respective debts
or claims against the above named company by delivering at the office of the
Company Liquidator on or before the 6™ day of April, 2023 or sending by post to
the Company Liquidator so as to reach him not later than the said date, an affidavit
proving the debt or claim in FORM WIN44 with their respective names, addresses
and particulars of debt or claim, and any title to priority under section 326/327. Any
creditor who fails to submit his affidavit of proof within the time limited as aforesaid
will be excluded from the benefit of any distribution of dividend before his debt is
proved, or, as the case may be, from objecting to such distribution.
Any creditor who has sent in his proof, if so required by notice in writing from the
Company Liquidator, shall either in person or by his representative, attend the
investigation of such debt or claim at such time and place as shall be specified in
such notice and shall produce such further evidence of his debt or claim as may
be required.
Dated this 23 day of March, 2023
sd/-
(CA Yatinkumar Sumatilal Shah)

Liquidator of Glorishine Impex Private Limited|

CIN : U51909MH2002PTC135823

IP Reg. No. IBBI/IPA-001/ IP-P-01785 / 2019 -2020 / 12764

AFA valid upto 30" November 2023

Correspondences Address : 202, Dwarkadas Vithaldas Thakkar Bldg.,

Opp. Post Office, Old Station Road, Kalyan (W)-421 301. Maharashtra

Process specific Email Id : windingup.glorishineimpex@gmail.com Regd. Email Id : yatinshah01@yahoo.co.in

Schemes of Indiabulls Mutual Fund
Change inthe Schemes Benchmark Index:

Notice is hereby given to the Unit halders Anvestors of the balow mentoned Schemes of indiabulls Mutual Fund that
inaccordance with SEBI Circular no. SEBIHO/IMDIMD-1 DFIPICIR2021652 dated October 27, 2021, Association
of Mutual Funds in India (AMFI) communication dated 6th March 2023 regarding “Change of name of CRISIL
Indices” of Mufual Fund Schemes, the benchmark index of below mentioned Schemes will be revised asunder:

Sr. Scheme Name
No.

Existing Scheme Benchmark
Index As on March 23, 2023

MNew Scheme Benchmark
w.e.f. April 03, 2023

. |Indiabulls Liguid Fund

CRISIL Liguid Fund Bl Index

CRISIL Liguid Debt B-| Index

. lindiabufls Short Term Fund

CRISIL Short Duration Fund BIl Index

CRISIL Short Duration Dett B-ll Index

. lIndiabulls Dynamic Bond Fund

CRISIL Dynamic Bond Fund BIll Index

CRISIL Dynamic Bond B-1Il Index

Indiabulls Overnight Fund

CRISIL Overnight Fund Al Index

CRISIL Liguid Crvermight Index !

This addendum shall form an integral part of the SID / KIM of the above-mentioned Schemes as amended from

time to time.

As per the Go Green Initiative, investors are encouraged fo reqisterfupdate their email id and mobile number

with us to support paper less communications

For Indiabulls Asset Management Co. Ltd.
(Investment Manager to Indiabulls Mutual Fund)

Sdi-

Uday Diwale
Complance Officer

Place : Mumba:
Date : March 23, 2023

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

AROHAN FINANCIAL SERVICES LIMITED
Registered Office: PTI Building, 4th Floor DP 8, Salt Lake, Sector V, Kolkata - 700091, West Bengal
T: +91 33 4015 6000 | CIN: U74140WB1991PLCO053189

PUBLIC NOTICE

A AROHAN

PUBLIC NOTICE IN ACCORDANCE WITH

Services Limied (Company)

THE MASTER
FINANCIAL COMPANY - SYSTEMICALLY IMPORTANT NON-DEPOSIT TAKING COMPANY
AND DEPOSIT TAKING COMPANY (RESERVE BANK) DIRECTIONS, 2016, DATED

SEPTEMBER 1, 2016, AS AMENDED (RBI MASTER DIRECTIONS) WITH RESPECT TO THE
PROPOSED CHANGE IN SHAREHOLDING AND MANAGEMENT OF AROHAN FINANCIAL
SERVICES LIMITED (BEARING RBI REGISTRATION NO B.05.02932)

This Public Nofice is being ssued, in compliance with Paragraph 60 of fhe RBI Master Directions, jointty by (8) Arohan Financial
g E joindy oy

[b) Nederandse Fnancenngs-Maatschappy Voor Oniwikielingslanden M.V (FWO); (c) Aavishkaar
Vendure Managemeni Senvices Privale Limiled (AVMSY); (d) Adiya Mohan; (e8] Yemuru Chandramouli and (T} Shri Ram Meena, in
redation to he proposed change in shanehoidng and management of the Comgpany

DIRECTION - NON-BANKING

Particulars of the Parties

Description of the Proposed Transaction

PUBLIC NOTICE

FORM B - PUBLIC ANNOUNCEMENT
(Regulation 12 of Inschvency and Bankruplcy Board of India
{Liquidation Process) Reguiations, 2016
FOR THE ATTENTION OF THE STAKEHOLDERS OF
HA_GHULEELA INFRAVENTURES PRIVATE LIMITED
= PARTICULARS DETAILS
1 |Name of Corporate Deblor \Raghuleela Infraventures Private Limited
2 | Data of incorporation of the Corporate Debtor |13/11/2014
3 |Authority ender which the Corporate :
| Diebtor is incorporated | registerad ROC - Mumbai
4 |Corporate Identity No. J Limited Liability|, ;s s o aiontapTC058272
|Identification No. ofcorporatedebtor |~ .
5 |Address of the Registered Office and|{ONE BEC, A Wing 1401, Plot No. C-66, G
principal office, if any, of the corporate|Block. Bandra KWurda Complex, Bandra

| debter . . |(East), Mumbai Bandra Suburban 400 051
& |Data of closwre of Insolvency Resodution|
Process March 16, 2023

7 |Liguidation commencemen! date of|March 17, 2023 (Order uploaded aon
|corporatadeblor \March 21, 2023
& |Mame and registration mumber of the|Sujata Chattopadhyay
insohvency professional acting as iquidator IBEIPA-003/1P-N00044/2017-18/10353
§ |Address and e-mail of the liquidator, as|710, Mayuresh Cosmos, Sector 11, CBD
registerad with the Board Belapur, Navi Mumbai- 400 614
. ety Sujatafbscassociales.co.n
10 |Address and e-mail sddress to be used for|7 10, Mayuresh Cosmas, Sector 11, CBD
cormespondence with the iquidator Belapur, NaviMumbai- 400 614

April 20, 2023

Motice is hereby given that the Mational Company Law Tribunal, Mumbai Bench has
ordered the commencement of the liguedation process of Raghulesta Infraventures Private
Limited on March 17, 2023 (order uploaded on March 21, 2023)

The Sfakeholders of Raghuleala Infraventuras Private Limited are hereby called upaon to
submit their claims with proof on or before Apal 20, 2023 to the Liguidator at the address
mentioned againstitern Mo, 10.

The financial ereditars shall submif their claims with proof by electronic means only. All
other creditors may swbmit the claim with proofin parson, by postor by electronic means.
Submission of false or misleading proof of claims shall atiract penalbes.

In case a stakeholder does not submit ds claims duning the liguidation procass, the claims
submitied by such a stakeholder duning the conporate insohmency resolution procass under
fhe Inzchency and Bankruptcy Board of India (Insolvency Resofetion Process for
Corporate Persons) Regulations, 2016, will be deemed fo be submitied under Section 33
ol the Insalvency and Bankruplcy Code, 2016

Date: March 24, 2023
Place: Mavi Mumbai

11 | Last date of submission of claim

Sujata Chattopadhyay
Liquidator of Raghuleela Infraventures Private Limited
IBBLIPA-DO3/IP-NO0044/2017-18/10353

fi-nanci“. ep. .in

REDEFRLANDSE FINANCERMNGS-MALTSCHAPRL VOO
ONTWEMELINGSLANDEN MV, & comporsiion ofpanzed and exsting
andier e lBas of Meherands, wilh iz ponopal office at Anna wan
Sakecentzan TH. 2500 HW. fhe Hagus fie Netherisnds (FRID)

ARTEEAAR WVENTURE MANAGENENT SERVICES PHIATE
LILETED. a pervale milied company incorporgied wnder e aws of inda
with cofporate identification number UT4 1A0MHDOOGPTC 160551 and
whiose registsred ofice & & Unil no. 202 203, 204, 2nd Floor, Naman
Centre, G Hiock, Bandm Woda Comples Banda Easi Mumbai -
£00051, Maharashira tndis (AVMS

ARCHAN FiNANCIAL SERVICES LIMITED, a comgany in sted
wnder fhe Companies Act 1058 wilh corporste idendfficaion numiber
UT& HWE TSRIPLOISSTES and regsionnd with the Resene Bank of
inda (RBI} & 3 non-0epts lakong mon-hankry] fnancal Company with
regisiened office &t PTI Buldng, & Floor, DP.8, Secior.5, Sall Lake
Eoficsta- T005 | West Bengal, Inda (Company

Ireveschmaend by FRAC of wp fo INR) 86,21 200000 (indan Bupsss Sidy Six
Crores Tweenty One Lakhs and Twenty Thousand) by way of 3 proposed
subscripiion of compulsonly convertible  preference shares of the
Company concfiding up o 4.80% (Four Poimt Eighl Percent) of the
postssue paid-up share caplhal of the Company on a hully dilded basis
[Primary Transaction

Simubsnenisly with he corsumenaiion of the Prmary Transaction
AVME (e promoter of the Compamy) proposas 1o sell 668502 (i
Leifs Sody-Eight Thousand Five Hundred and Minely Twa) aguity
shares of tha Company o FMD), conshihéng 0.43% (fem Poin Foul
Three Pemenl] of the cumenl pad-up shane capial of the Company
[Secondary Trangaction, and Iogefher with ™e Prmasy Trarsachion
collscinely heremafier refemed iooas the Proposed Transacion)
Togather with FIAYs exsiing shansholding in the Company, FUO wil
upon consummation of the Propossd Transaction, hold up o 11.84%
{Eieven Poinl Eighl Four Percenl) of he posi-ssue paed-up sham
gl of e Company on & fully diuled bass

ADETYA MROHAN - D DE298455 (proposed nominss drecion of PO

As pant of the Proposad Transacon, FMOD proposes o eppont Aditya
Mohan as s nomines drecior on e boand of direciors of the
Company

VEMURL CHANDRAMOULI
drecior of SI0EN

DN TOTHIYE (proposed nOmEnGS

SHF FLAM MEEEMA, - DN OB45ET |ewising nomnes diracion of SILIET

in addifion o the Proposed Transacion, Smal Indusinies. Developmeant
Hant of India (SIDBI, a lender of the Lompany, proposes 10 epsos s
carren] normings direcior - Shel Bam Wesna with il proposed romines
drecion - Vemruma Chandramoul

EMect of the Proposed Transaction on the Company

2023
Reasons for the Proposed Transacton

The Proposed Transachion will nesull inc (1) a change in sharsholding of 26% or more, of the paid-up equity capital of the Compay
[posl conversion of he convenitls instrumants), and (i) change in mons than 30% of the direciors of the Company on the board. In
redation io e Propossd Transaction. the Company has filed an application 1o the RBI for ils approval, dated February 24, 2023 and
the RBI has granied its approval 1o the Company wda lalier numbar DoS RO Kol No. 52842 00-03-924) 2022-23 datad March 23,

FIAO's imvesiment n B Company brings with £ the giobal repulation and trusl with strong corporals govemancs values. Hanca, the
Proposed Transaction will furfher sirengihen Company's posiion with (he strong presence of an inslifubonal investor such as FMD
The Proposed Transachon will also hedp in further strengihening Compamy's posilion in the microfinance segment and the capital
infusatn will provada T reguired growth cagaal ko the Company b conlinus it robust growth pourmisy

Anry obssctionsiclanhicaions 1o any of the proposed transaciions contermpiated abowe mary, within thity (30) days from the date of this
nolon, b sddmssed 10 the Deparimant of Non-Bankng Supenasion, Reserve Bank of India a1 15, Nelajl Subhas Road, Kolkata - TO0
001 with a copy o Aniradh Singh G Thakur, Head- Lagal, Compliance and Company Secrelary, Arohan Financial Services Limiled,
P11 Buslcing, 4th Fioor, DP-8, Secior-5, 5afl Laki, Kolkata - TODD91, West Bangal, india

Public Notice issued by and on behalf of the following:

Dinie: barch 24, 20373

Far Ao Francsl Secaoes Lamites For Nederandss Frasncenngi-Maaischappy Voo o Advialiiaar Veniume urll'l-i?"'l"f"ll SEhacEs
itk ksbrguianoien & Privale Limibed
e >0 =i
Aushorel Saghatory Authirieed Segraiory Auithieised Signatoey

=0 B4 Edl
Adtya Nohan ey Chamdramoul Shn Ram Mesna
D (TS5 DN OTOYEE A O OR4518T

Place Kolata

_|wintha Board e | Emal: manishifipmanishcom e

16| Bidress and eqmail 10 be Lisad for Address 1, Vishram Aparment. LBS Road, Opp 3
|oomespondance with the imerim | Fetral Pumg, Thana kMaharashira - 00602
rEsCiLtion prokssionsl | Ernad; incmcipEgmal com

11.| Last dafa for submission of cléms | 5 Aprl 2023 (8. 14 days from the date of recetved

12.| Classes of crediors, § any, under MA.
|cleiea (b of sub-saction (BA) of section
|21, Beceraned Dy the INbeRm rsSsciRon
13.{Marmes of Inschvency Professionaks M.A,

dantited o act 88 Authoisad
Hepresentetive of Cradions N 8 C8ss
| [ Thress names. for esch Ciess)

14, ) Hielevart Foms and
() Deetals of suthorzed repreceniatives
amn avaiahke al;

| Wideits Link * ittpe: fiobi povsrdosricadionm Fami
Physical Address: Mot appécabie

Motice k& heraby given that the Metional Company Law Tribunal has osdered the
commancemant of a corporate insctvency rasclution process of the ISIMNOE LIMITED on
17th March 2023

The crediors ol 1ISINCE LIBMITED, are heraby calad upon o subemil their claims with peool on
of bedore 5th Apedl 2023 to Interin rescdution professional 8t the address mentioned agalnst
andry Mo, 10,

The financial craditors shall submit their claims with proof by alectronic means onby. Al other
criditars rminy Subrmil ihe claims with proad o parson. by post or by elecironic rsans,

A fnancial creditor belonging to & class, as listed against the entry Mo. 12, shall indicate its
choice of authonsed reprasentativa from among the threa insolvency professionals listsd
against entry Mo, 1310 act as avthorizad reprasentative of the class [specily class] in Form
CA

Bubmission of false or misleading proofs of claim shall atiract penallies.

Date; 23rd March 2023
Plisca: Muambai

Name: Manishkumar Patel
Reg Mo: IBBI/FA-001/1P-PO1342/2018-10/ 12061

ATUL AUTO LII'n'IITEIlI1W

{CIN: £54100G)1586PLC016995)
Regd. Office : 88 Mational Highway, Mear Microwave Tower, Shapar

Afi."_ {Veraval), Dist. Rajkot, Gujarzt INDIA 360024, Ph. 02827 235500.
E-Mail : investorrelations @atulawto.co.in

POSTAL BALLOT NOTICE

The members of Atul Awuto Limited (the "Compamy"] are hereby informed that
pursuant to section 110 and other applicable provisions, If any, of the Companies
Act, 2013 (the “Act™), read with the Rules 20 and 22 of the Companies
{Management and Administraticns) Rules, 2014 read with the General Circular
nos. 14/2020 dated April 08, 2020, 17/2020 dated April 13, 2020, 22/2020 dated
June 1%, 2020, 3372020 dated September 28, 2020, 39/2020 dated December
31, 2020, 10/2021 dated lune 23, 2021, 20/2021 dated December &, 2021 and
03,2022 dated May 05, 2022 [ssued by Ministry of Corporate Affairs,
Government of India {"MCA Circulars™), Secretarial Standard on General
Meetings [ 35 2] Issued by Institute of Company Secretaries of India and any
other applicable law, rules and regulations [including any statutory
medification(s) or re-enactment|s) thereof for the time being In force). The
Company seeks the approval of the members for the Special Businesses by way
of ordinary resolutions as set out in the postal baliot notice dated March 06,
2023 along with the explanatory statement {"the Notice") by way of electronic
mieans {i.e, remate e -voting) onby

The electronic copies of postal ballot notice along with the explanatory
statement has been dispatched on March 22, 2023 to those members whose
names appear on the Register of Members/ List of Beneficial Dwners as received
from Mational Securities Depaository Limited ("W5DL") and Central Depository
services (India) Limited ["CD5L") as on Friday, March 17, 2023 {cut-off date) and
whio have registered their e-mail addresses with the Company / Depositories.

Physical copies of the notice along with postal ballot ferms and pre-paid business
reply envelopes are not being sent to members for this postal ballok in line with
the exemption provided in the MCA Circulars. The documents referred to in the
notice are available for Inspection and members seeking inspection can send an
email to investorretations@atulauto.co.in

The said notice is available on the website of the Company at
wwwwwatulauto.coinfannouncements, aspx the relevant section of the website of
BSE Limited at www bseindia.com and Mational Stock Exchange of India Limited
at www.nseindia, com and onwebsite of NSDL at wiwsw. evoting . nsdl.com

In light of the MCA Clreulars, members who have not registered their e-mail
address and In consequence could not receive the notice may register their
email IDs with their depositery participants in respect of shares held in electronic
form and in respect ot shares held in physical form, are requested to submit their
request with their valid email 1Ds to M5, Link Intime India Private Limited, RTA& by
sending an e-mail on rnt.helpdesk{@|inkintime.co.in along with signed scanned
copy of the request letter providing the emall address, mobile number, self-
attested copy of the PAN card and copy of the share certificate for registering
their email address and receiving the notice and the e-voting instructions, The
Company provides the members the facility to exercise their right to vote by
electronic means through e-voting services provided by N3DL, The detailed
instructions for e-voting have been provided in the Notice. The remote e-voting
facility is available during the following pericd:

9.00 a.m. (IST) on Friday, March 24, 2023
5.00 p.m. (I5T) on Saturday, April 22, 2023

All the businesses as stated in the notice is to be transacted by postal ballot
which includes voting by electronic means, After the conclusion of voting period,
the remote e-voting module shall be disabled by N3DL for voting and members
are not allowed to wote thereafter, During this pericd, members holding shares
either in physical form or in dematerialized form as on Friday, March 17, 2023
{"Cut-off date") may cast their vote by e- voting. Once the vote on a resolutions
cast by the Member, he/she is not allowed ta change it subsequently, The vating
rights of the Members shall be in proporticn to their share of the paid-up equity
share capital of the Company as on the cut-off date. A person who is not a
member as on the cut-off date should treat this notice for infarmation purpose
anly,

The Board of Directors of the Company has appointed Mr. Hardikkumar Hudda
{IC51 Membership No.: A33621, CP Mo: 14697), Practicing Company Secretary as

the Scrutinlzer to scrutinize the postal ballot process in a fair and transparent
MmN,

Commencement of e-voting

End of e-voting

The Scrutinizer will submit his report to the Chairman or any authorized person
of the Company and the result of the Postal Ballot shall be declared within two
working days from conclusion of the voting period. The sakd report will be placed
on the website of the Company at www.atuladto.co.in/announcements, aspy
and the website of NSDL at www.evoting.nsdl_com immaediately after the results
are declared and will simultanecusly be forwarded to B5E Limited and National
Stock Exchange of India Limited, where equity shares of the Company are listed
and shall also be displayed at the Registerad Office of the Company,

In case of any queries relating to e-voting, members/ beneficial owners may
refer the Frequently Asked Question [FA0s) and e-voting user manual available
for them at the download section of www.evoting.nsdl.com or call toll free
number LA 1020 990 or 1800 224 430 or send request to Mr, Ketan Patel,
Assistant Manager, NSDL at evoting@nsdl_co.in or the undersigned on the above
mentioned contact details who is responsible to address the grievances
connected with facility for voting by electronic means,
By order of the Board of Directors of
Atul Auto Limited
[Paras | Viramgama)

Place : Shapar [Dist. Rajkot)
Company Secretary & Compliance Officer

Date :23-03-2023




